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Times of India 

3 more arrested in Ganjam torture case 

https://timesofindia.indiatimes.com/city/bhubaneswar/3-more-arrested-in-ganjam-

torture-case/articleshow/122233148.cms 

Jul 4, 2025, 05.03 AM IST 

Berhampur: Police on Thursday arrested three more persons for their alleged involvement 

in the physical torture of two Dalit persons near Singipur under Dharakote police station 

limits in Ganjam district on June 26. 

The National Human Rights Commission (NHRC) also took suo motu cognizance of the 

incident and sought reports from the govt in next two weeks. 

"The three arrested persons include Sunil Swain (21) and Ashish Barala (19) of Bethuar 

and Santosh Kumar Polai (32) of Nabaratnapur," Chandrika Swain, inspector in-charge 

of Dharakote police station, said. 

With the fresh arrests, the total number of arrests in the case has gone up to 16. Police 

said they were searching for others allegedly involved in the incident. 

Two persons of Singipur, belonging to the Scheduled Caste, were allegedly beaten up, 

forced to eat grass and drink drain water on suspicion of illegally smuggling cattle by a 

group of people. The accused persons had also snatched their mobile phones and cash 

and their heads were forcibly tonsured partially. They were also forced to crawl on knees 

for around 2km. 

The NHRC has observed that the case is a violation of human rights and issued notices 

to the chief secretary and the DGP on Wednesday, calling for a detailed report on the 

matter. The report is expected to include the action taken against the perpetrators and 

compensation, if any, provided to the victims. 

The incident triggered widespread outrage, while opposition political parties, including 

BJD, Congress and the Left parties, condemned the incident and sought stringent action 

against the accused persons. A fact-finding team of the Congress also visited Singipur 

and discussed with the victims. Dalit Mahasabha, an outfit of Scheduled Caste in Ganjam 

unit, on Wednesday demonstrated in front of the revenue divisional commissioner 

(southern division) in Berhampur demanding strong action against the accused. 
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The Statesman 

Minor gives birth while sitting at Board Exam, NHRC issues notice to Odisha Police 

The National Human Rights Commission (NHRC) has taken cognizance of a bizarre 

incident in Odisha’s Jajpur district, where a Class 10 student, a minor, gave birth to a 

baby while appearing for the 10th standard Board examinations. 

https://www.thestatesman.com/india/minor-gives-birth-while-sitting-at-board-exam-nhrc-

issues-notice-to-odisha-police-1503452863.html 

SNS | BHUBANESWAR | July 3, 2025 2:02 pm 

The National Human Rights Commission (NHRC) has taken cognizance of a bizarre 

incident in Odisha’s Jajpur district, where a Class 10 student, a minor, gave birth to a 

baby while appearing for the 10th standard Board examinations. 

Acting on a petition filed by human rights activist and Orissa High Court lawyer Akhand, 

the NHRC has issued a notice to the Superintendent of Police, Jajpur, seeking an Action 

Taken Report within four weeks. 

The incident took place on February 26, 2025, when the minor girl, a student of Panchayat 

High School, Rampur under Bari block, developed severe abdominal pain and gave birth 

to a baby girl at Bari Government Hospital. She had appeared for two papers of the High 

School Certificate Examination and was scheduled to write her Mathematics paper on 

February 27, 2025, but her condition prevented her from continuing. 

The petitioner alleged gross negligence by school authorities, Anganwadi staff, and the 

local administration for failing to notice the pregnancy, which also indicates a possible 

case of sexual abuse, constituting a violation under the Protection of Children from Sexual 

Offences (POCSO) Act. He further demanded action against those responsible, 

rehabilitation for the victim, and preventive measures in schools. 

Taking the matter seriously, the NHRC has sought a detailed report from the Jajpur SP 

within four weeks. 
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Times of India 

Minor girl gives birth during exam: NHRC issues notice to Jajpur SP 

https://timesofindia.indiatimes.com/city/bhubaneswar/minor-girl-gives-birth-during-exam-

nhrc-issues-notice-to-jajpur-sp/articleshow/122228099.cms 

Jul 3, 2025, 05.13 PM IST 

Kendrapada: The National Human Rights Commission (NHRC) has issued a notice to 

Jajpur SP in connection with a Class 10 Dalit student giving birth during her board 

examinations earlier this year. 

The 15-year-old girl developed severe abdominal pain while appearing for her high school 

certificate examination on Feb 26 and subsequently, gave birth to a daughter at Bari 

Government Hospital. She had completed two papers but missed her mathematics 

examination scheduled for the following day. 

Following a petition by human rights activist and Orissa high court advocate Akhand, the 

NHRC has demanded an action taken report within four weeks. The petition highlighted 

gross negligence by school authorities, Anganwadi staff and local administration for failing 

to detect the pregnancy. 

Police investigation revealed that the student's 25-year-old neighbour had repeatedly 

sexually assaulted her when her parents were away at work. The accused has been 

arrested and charged under Section 376 2(n) of the IPC and Section 8 of the Protection 

of Children from Sexual Offences Act, 2012. 

The petitioner has demanded strict action against those responsible, rehabilitation for the 

victim and implementation of preventive measures in schools to avoid such incidents in 

the future. 
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Ommcommnews 

NHRC Issues Notice To Jajpur SP Over Minor Girl’s Childbirth During Board Exam 

https://ommcomnews.com/odisha-news/nhrc-issues-notice-to-jajpur-sp-over-minor-girls-

childbirth-during-board-exam/ 

 by OMMCOM NEWS |  July 3, 2025 in Odisha 

Bhubaneswar: Concerned over a minor girl’s childbirth during her board examination, the 

National Human Rights Commission (NHRC) has slapped a notice on the Jajpur 

Superintendent of Police. 

The rights body has sought an Action Taken Report (ATR) within four weeks from the 

Jajpur SP, following a petition filed by human rights activist and Orissa High Court 

Advocate Mr. Akhand. 

According to the petitioner, the minor girl gave birth to a baby while appearing for her 

Board examinations on February 26, 2025. The girl, a student of Panchayat High School, 

Rampur, complained of severe abdominal pain and rushed to Bari Government Hospital, 

where she delivered a child. 

The petitioner alleged gross negligence by school authorities, Anganwadi staff, and the 

local administration for failing to notice the pregnancy, which suggests a possible case of 

sexual abuse under the Protection of Children from Sexual Offences (POCSO) Act. 

The petitioner demanded action against those responsible, rehabilitation for the victim, 

and preventive measures in schools. 
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Univarta 

बोर्ड परीक्षा के दौरान छात्रा बनी माां, ओडर्शा पुडिस को नोडिस जारी 

https://www.univarta.com/news/other-states/story/3505801.html 

राज्य » अन्य राज्य Posted at: Jul 3 2025 2:59 PM 

भुवनेश्वर 03 जुलाई (वार्ाा) राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने ओधिशा के जाजपुर धजले में 

10वी ीं कक्षा की एक छात्रा की बोिा परीक्षा के दौरान प्रसव होने के मामले में सींज्ञान लेरे् हुए पुधलस अिीक्षक 

को नोधिस जारी धकया है। 

मानवाधिकार कायाकर्ाा एवीं उडीसा उच्च न्यायालय के अधिवक्ता अखींि की ओर से दायर याधचका पर 

कारावाई कररे् हुए, एनएचआरसी ने जाजपुर के पुधलस अिीक्षक को नोधिस जारी कर चार सप्ताह के भीर्र 

कारावाई ररपोिा माींगी है। 
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Sabguru News 

बोर्ड परीक्षा के दौरान छात्रा बनी माां, ओडर्शा पुडिस को NHRC का नोडिस जारी 

https://www.sabguru.com/nhrc-asks-state-govt-for-report-on-lawyers-custodial-torture 

द्वारा sabguru news  - July 3, 2025 

भुवनेश्वर। राष्ट्र ीय मानवाधिकार आयोग (एनएचआरसी) ने ओधिशा के जाजपुर धजले में 10वी ीं कक्षा की एक 

छात्रा की बोिड परीक्षा के दौरान प्रसव होने के मामले में सींज्ञान लेते हुए पुधलस अिीक्षक को नोधिस जारी 

धकया है। 

मानवाधिकार कायडकताड एवीं उडीसा उच्च न्यायालय के अधिवक्ता अखींि की ओर से दायर याधचका पर 

कारडवाई करते हुए, एनएचआरसी ने जाजपुर के पुधलस अिीक्षक को नोधिस जारी कर चार सप्ताह के भीतर 

कारडवाई ररपोिड माींगी है। 

प्राप्त जानकारी के मुताधबक गत 26 फरवरी बारी ब्लॉक के अींतगडत रामपुर पींचायत हाई सू्कल की छात्रा को 

परीक्षा देते समय पेि में तेज ददड  हुआ और उसने बारी सरकारी अस्पताल में एक बच्ची को जन्म धदया। 

इससे पहले उसने दो धवषयोीं की परीक्षा दे चुकी थी और दूसरे धदन उसे गधित का पेपर देना था, लेधकन 

स्वास्थ्यगत कारिोीं से वह आगे परीक्षा नही ीं दे सकी। 

याधचकाकताड ने सू्कली अधिकाररयोीं, आींगनवाडी कमडचाररयोीं और स्थानीय प्रशासन पर छात्रा के गभड िारि 

करने के मामले में घोर लापरवाही बरतने का आरोप लगाया। याधचकाकताड का ये भी कहना था धक ये यौन 

उत्पीडन का भी मामला हो सकता है जो पोस्को कानून के अींतगडत आता है। 

याधचकाकताड ने इस मामले में धजमे्मदार लोगोीं पर कारड वाई और पीधडत के पुनवाडस के साथ साथ सू्कलोीं में 

एहधतयाती उपाय लागू करने की माींग की। इस मामले को गींभीरता से लेते हुए एनएचआरसी ने जाजपुर के 

पुधलस अिीक्षक से चार हफ्ोीं के अींदर ररपोिड माींगी है। 
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Hindustan Times 

Spl panel formed to probe Shimla building collapse 

https://www.hindustantimes.com/cities/chandigarh-news/spl-panel-formed-to-probe-

shimla-building-collapse-101751564220196.html 

By Shailee Dogra, Shimla 

Published on: Jul 04, 2025 05:12 AM IST 

Shimla deputy commissioner (DC) Anupam Kashyap said a committee has been formed 

under the chairmanship of additional district magistrate (law & order) Pankaj Sharma 

Days after the building collapsed in Shimla’s Bhattakufer area, the district administration 

on Thursday ordered an inquiry into the incident. 

Shimla deputy commissioner (DC) Anupam Kashyap said a committee has been formed 

under the chairmanship of additional district magistrate (law & order) Pankaj Sharma.  “A 

special committee will investigate the incident of collapse of a five-storey building in 

Bhattakufer and will give a detailed report on the reasons for the collapse, the damage 

and provide assistance to the affected. Along with this, the committee will also submit a 

detailed report regarding the safety of adjoining houses,” said DC after a meeting. 

Know the latest trending news with HT. Read detailed articles here 

On July 1, a five-storeyed building collapsed in Bhattakufer area of Shimla. The building 

owner Ranjana Verma and the residents had pinned the blame on the four-laning work 

by the National Highway Authority of India (NHAI). The issue snowballed into a political 

storm after the panchayati raj minister Anirudh Singh was booked for assaulting the NHAI 

officials. 

A case against NHAI was registered on the complaint of building owner Ranjana on 

Tuesday. A case against NHAI officials, technical manager Achal Jindal and Yogesh, a 

site engineer, was also registered on the complaint by ward committee member of 

Chamiyana panchayat residents of Sanjay Van in Bhattakufer. 

Another committee, constituted under the chairmanship of additional district magistrate 

protocol Jyoti Rana, will  get the status report of the four lane construction work going on 

from Kaithlighat (from where the border of Shimla district starts) to Dhali, the DC said. 

The committee will have 12 members, including from public works department, NHAI, 

police, construction company and other stakeholders. 

“This committee will identify the work being done by the company. Action will be taken if 

the rules are not being followed,” said DC. 

The four-lane work of about 27 km from Kaithlighat (from where the border of Shimla 

district starts) to Dhali comes under Shimla district. 
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The committee will also give information in the report about the sensitive areas formed 

due to the construction work. 

Deputy commissioner has also instructed NHAI to submit a detailed assessment report 

along with steps taken within two days. 

They were also asked to submit reports given by the consultant on dangers arising out of 

the construction of the four-lane from Kaithlighat to Dhali tunnel. 

“Along with this, information will also have to be given in the report about what steps were 

taken by the company at such places after the consultant’s report,” said DC, while seeking 

report from Gawar Construction Limited, the company which is carrying out work for 

NHAI. 

Talking about identifying other vulnerable houses, the DC said, “Drone survey is being 

done through the police and such places are being identified where there is a possibility 

of danger due to cutting. The company and NHAI have been instructed to inspect the 

dumping site so that there is no adverse effect on the land adjoining these sites due to 

monsoon.” 

It may be mentioned that Panchayati Raj minister, Anirudh Singh on Wednesday had 

pointed out that 700 complaints are pending alone in Shimla against NHAI with regards 

to the danger to the properties. 

The district administration said that about 20 families have been affected by the four-lane 

construction work. 

“The families demand that the affected building owner should be provided financial 

assistance as well as rent bythe company. Apart from taking appropriate steps to secure 

the partially affected houses,” the deputy commissioner said, instructing the public works 

department to get the partially damaged buildings evaluated so that they can be 

compensated after assessing the damage and NHAI has been directed to take effective 

steps to save the property of the residents.  

BJP MP seeks NHRC intervention 

The BJP state in-charge and former Rajya Sabha MP Avinash Rai Khanna has sought 

intervention from the National Human Rights Commission (NHRC) following the attack on 

NHAI officials in Shimla allegedly by state’s panchayati raj minister Anirudh Singh. 

In a letter sent on Wednesday to the NHRC, Rai termed the incident a violation of human 

rights and requested the human rights body to take action and direct the government in 

this regard. A copy of the letter was made available on Thursday by the BJP. 
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The Week 

Assault on NHAI officials BJP’s Himachal state in-charge seeks NHRC’s 

intervention 

https://www.theweek.in/wire-updates/national/2025/07/03/des41-hp-nhai-assault-

nhrc.html 

PTI Updated: July 03, 2025 16:52 IST 

Shimla, Jul 3 (PTI) The BJP state in-charge and former Rajya Sabha MP Avinash Rai 

Khanna has sought intervention from the National Human Rights Commission (NHRC) 

following the attack on a National Highway Authority of India (NHAI) officials in Shimla 

allegedly by state's Panchayati Raj Minister Anirudh Singh. 

     In a letter sent on Wednesday to the NHRC, Rai termed the incident a violation of 

human rights and requested the human rights body to take action and direct the 

government in this regard. A copy of the letter was made available on Thursday by the 

BJP. 

     The matter pertains to an alleged assault on National Highways Authority of India 

(NHAI) employees, Achal Jindal, a manager of a four-lane project in Shimla, and his 

associate Yogesh, who reportedly were called to a room by Singh and beaten up. 

     The minister, at a press conference on Wednesday, denied the allegations and said 

that "the FIR does not mean that I am guilty." 

     He also claimed widespread irregularities in road construction works by the NHAI and 

called its officials the "most corrupt in the country." 

     Meanwhile, the NHAI Engineers Association, in the letter to NHRC, also demanded 

action against the minister and six others for their alleged assault on Jindal and said that 

the official had sustained serious injuries to his head. 

     The alleged incident occurred on Monday when the minister was inspecting a building 

collapse site in Bhatta Kuffar in his assembly constituency Kasumpti in the suburbs of 

Shimla city and called NHAI officers there. 

     The NHAI officials alleged that they were beaten by the minister inside the room. 

     On Tuesday, Singh was booked for wrongful restraint, voluntarily causing hurt, criminal 

force to deter a public servant while performing his duty and intentional insult after Jindal 

filed a police complaint. 

     The minister, in his defence, claimed that the NHAI officials' behaviour was 

"inappropriate", following which the residents lodged complaints against the officials. 

     The owner of the collapsed building, Ranjana Verma, has filed a complaint against the 

NHAI and the company engaged in the project after the building collapsed. 

     Two more cases were also registered against the two NHAI officials by eight residents 

of Bhatta Kuffar, whose houses have been affected, and a ward member of Chamiyana 

Panchayat for wrongful restraint, endangering life or personal safety of others, intentional 

hurt and criminal liability of several people. 

     Condemning the "heinous assault" on NHAI officials, Union Minister Nitin Gadkari on 

Tuesday wrote on Facebook that "I have taken serious cognisance of the matter and 
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spoken with Chief Minister Sukhvinder Singh Sukhu, urging immediate and exemplary 

action against all perpetrators following which the CM said that action would be taken as 

per the law." 

(This story has not been edited by THE WEEK and is auto-generated from PTI) 
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Press Trust of India 

Assault on NHAI officials: BJP’s Himachal state in-charge seeks NHRC’s 

intervention 

https://www.ptinews.com/story/national/assault-on-nhai-officials:-bjp's-himachal-state-in-

charge-seeks-nhrc's-intervention/2696063 

SHIMLA: (Jul 3) The BJP state in-charge and former Rajya Sabha MP Avinash Rai 

Khanna has sought intervention from the National Human Rights Commission (NHRC) 

following the attack on a National Highway Authority of India (NHAI) officials in Shimla 

allegedly by state's Panchayati Raj Minister Anirudh Singh. 

In a letter sent on Wednesday to the NHRC, Rai termed the incident a violation of human 

rights and requested the human rights body to take action and direct the government in 

this regard. A copy of the letter was made available on Thursday by the BJP. 

The matter pertains to an alleged assault on National Highways Authority of India (NHAI) 

employees, Achal Jindal, a manager of a four-lane project in Shimla, and his associate 

Yogesh, who reportedly were called to a room by Singh and beaten up. 
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Devdiscourse 

Controversy Erupts Over Alleged Assault on NHAI Officials in Shimla 

An alleged assault on NHAI officials by Himachal Pradesh Panchayati Raj Minister 

Anirudh Singh has sparked a request for intervention by the NHRC. The incident unfolded 

during a site inspection and has led to multiple police complaints, with Singh denying 

charges and questioning NHAI's integrity. 

https://www.devdiscourse.com/article/law-order/3491531-grudge-fueled-attack-leads-to-

arrests-in-delhi 

Devdiscourse News Desk | Shimla | Updated: 03-07-2025 16:44 IST | Created: 03-07-

2025 16:44 IST 

An alleged assault by Himachal Pradesh's Panchayati Raj Minister Anirudh Singh on 

National Highway Authority of India (NHAI) officials in Shimla has stirred controversy, 

prompting BJP's Avinash Rai Khanna to request National Human Rights Commission 

(NHRC) intervention. 

The minister allegedly called NHAI officials, including project manager Achal Jindal, to a 

room where they claim to have been beaten. Singh denied the allegations, highlighting 

irregularities in road construction works by the NHAI and labeling its officials corrupt. 

Union Minister Nitin Gadkari condemned the attack and discussed the incident with Chief 

Minister Sukhvinder Singh Sukhu, urging swift action against the culprits. Multiple police 

complaints have been filed, deepening the conflict between political figures and NHAI 

representatives. 

(With inputs from agencies.) 
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Himachal Scape 

BJP flags National human rights commission over Himachal minister-NHAI officer 

assault matter 

https://himachalscape.com/bjp-flags-national-human-rights-commission-over-himachal-

minister-nhai-officer-assault-matter/ 

Last updated: July 3, 2025 2:19 pm 

Team Himachal Scape 

3 Min Read 

Shimla, July 3, 

Adding more spice to the ongoing rift between Himachal Pradesh’s Panchayati Raj 

Minister Anirudh Singh and the National Highways Authority of India (NHAI), BJP leader 

and former MP Avinash Rai Khanna has approached the National Human Rights 

Commission (NHRC), seeking urgent intervention into what he has described as a “clear-

cut human rights violation.” 

Khanna’s complaint comes in the wake of an FIR filed against Minister Anirudh Singh and 

his alleged supporters for brutally assaulting NHAI Project Manager Achal Jindal in 

Shimla. The incident, which has already caused considerable stir in the administrative 

and political circles, is now taking a sharper political turn. 

In his letter dated July 3 to the NHRC Chairman, Khanna enclosed a detailed 

representation from Narendra Singh, President of the NHAI Engineers Association, which 

narrates the alleged assault and expresses deep concern over the state’s apparent 

inaction. The letter, while highlighting lapses by the state machinery, also makes a case 

for safeguarding the dignity and safety of public servants working on critical infrastructure 

projects. 

“The above said facts are a clear-cut human rights violation due to non-action on the part 

of the public servant,” Khanna noted, calling upon the Commission to take cognizance 

and fix accountability. 

The BJP leader, who is also a former Rajya Sabha Chief Whip and BJP National Vice 

President, accused the state administration of gross negligence. He underlined that such 

incidents not only endanger the morale and security of government officers but also set 

a dangerous precedent of political interference in the functioning of national institutions. 

While the complaint is framed in the language of institutional justice and human rights, its 

timing and framing evidently indicate a deeper political strategy. The involvement of a 

senior BJP leader in the matter—especially at a time when the state government is 

battling criticism over its infrastructure and law-and-order performance—adds a layer of 

political pressure on the ruling dispensation in Himachal Pradesh. Khanna’s move 
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appears to be part of a larger political effort by the opposition to spotlight the perceived 

administrative failings of the state government. 

The letter also urges the NHRC to direct the state government to uphold the rule of law 

and protect professionals like NHAI engineers from violence and political intimidation, 

underscoring the need for an impartial investigation and immediate redressal. 

Whether the NHRC takes up the matter remains to be seen, but this episode has 

undoubtedly intensified the political heat in Himachal Pradesh, especially as questions 

mount about how the FIR against a sitting minister will proceed in a highly charged 

environment. 
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LatestLY 

देश की खबरें  | एनएचआईए अधिकाररय ों से मारपीट मामले में मानवाधिकार आय ग हस्तके्षप करे: 

भाजपा 

Get Latest हिन्दी समाचार, Breaking News on India at LatestLY हिन्दी. भारतीय जनता पार्टी 

(भाजपा) के हिमाचल प्रदेश मामल ों के प्रभारी और पूर्व राज्यसभा सदस्य अहर्नाश राय खन्ना ने राज्य के 

पोंचायती राज मोंत्री अहनरुद्ध हसोंि द्वारा हशमला में भारतीय राष्ट्र ीय राजमार्व प्राहिकरण (एनएचएआई) के 

अहिकाररय ों के साथ कहथत तौर पर की र्ई मारपीर्ट मामले में राष्ट्र ीय मानर्ाहिकार आय र् से िस्तके्षप की 

माोंर् की िै। 

https://hindi.latestly.com/agency-news/human-rights-commission-should-intervene-in-

the-assault-of-nhia-officials-bjp-r-2680211.html 

एजेंसी नू्यज Bhasha | Jul 03, 2025 07:16 PM IST 

हशमला, तीन जुलाई भारतीय जनता पार्टी (भाजपा) के हिमाचल प्रदेश मामल ों के प्रभारी और पूर्व राज्यसभा 

सदस्य अहर्नाश राय खन्ना ने राज्य के पोंचायती राज मोंत्री अहनरुद्ध हसोंि द्वारा हशमला में भारतीय राष्ट्र ीय 

राजमार्व प्राहिकरण (एनएचएआई) के अहिकाररय ों के साथ कहथत तौर पर की र्ई मारपीर्ट मामले में राष्ट्र ीय 

मानर्ाहिकार आय र् से िस्तके्षप की माोंर् की िै। 

राय ने बुिर्ार क  राष्ट्र ीय मानर्ाहिकार आय र् (एनएचआरसी) क  भेजे एक पत्र में उक्त घर्टना क  

मानर्ाहिकार ों का उल्लोंघन बताया और मानर्ाहिकार हनकाय से इस सोंबोंि में कारवर्ाई करने और सरकार 

क  हनदेश देने का अनुर ि हकया। भाजपा की ओर से बृिस्पहतर्ार क  पत्र की एक प्रहत उपलब्ध कराई र्ई। 

यि मामला एनएचएआई के कमवचाररय ों, हशमला में चार लेन पररय जना के प्रबोंिक अचल हजोंदल और उनके 

सिय र्ी य रे्श पर िमले से सोंबोंहित िै। आर प िै हक उन्हें हसोंि ने एक कमरे में बुलाया और उनकी हपर्टाई 

की। 

मोंत्री ने बुिर्ार क  एक सोंर्ाददाता समे्मलन में आर प ों से इनकार हकया और किा हक ‘‘ प्राथहमकी दजव ि ने 

का अहभप्राय यि निी ों िै हक मैं द षी हों।’’ उन्ह ोंने एनएचएआई द्वारा सड़क हनमावण कायों में व्यापक 

अहनयहमतता का भी आर प लर्ाया और इसके अहिकाररय ों क  ‘‘देश में सबसे भ्रष्ट्’’ बताया। 

इस बीच, एनएचएआई अहभयोंता सोंघ ने भी एनएचआरसी क  हलखे पत्र में हजोंदल पर कहथत िमले के हलए 

मोंत्री और छि अन्य के खखलाफ कारवर्ाई की माोंर् की और किा हक अहिकारी के हसर पर र्ोंभीर च र्टें आई 

िैं। 

कहथत घर्टना स मर्ार क  उस समय हुई जब मोंत्री हशमला शिर के उपनर्रीय के्षत्र कसुम्पर्टी में अपने 

हर्िानसभा के्षत्र के भट्टा कुफ्फार में हनरीक्षण कर रिे थे जिाों एक इमारत ढि र्यी थी। इमारत ढिने के बाद 

मोंत्री ने र्िाों एनएचएआई के अहिकाररय ों क  बुलाया था। 

(यि हसोंहिकेरे्टि नू्यज़ फीि से अनएहिरे्टि और ऑर्ट -जेनरेरे्टि स्ट री िै, ऐसी सोंभार्ना िै हक लेरे्टस्टली 

स्टाफ द्वारा इसमें क ई बदलार् या एहिर्ट निी ों हकया र्या िै) 
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Punjab Kesari 

Himachal: NHAI वििाद के बीच सीएम सुकू्ख से वमले मंत्री अविरुद्ध वसंह, अविकारी से मारपीट 

के आरोप िकारे 

https://m.himachal.punjabkesari.in/himachal-pradesh/news/minister-anirudh-singh-met-

cm-sukhu-amid-nhai-controversy-2175722 

punjabkesari.in Thursday, Jul 03, 2025 - 09:20 PM (IST) 

 शिमला (कुलदीप): एनएचएआई शििाद के बीच ग्रामीण शिकास एिं पंचायती राज मंत्री अशनरुद्ध शसंह ने 

िीरिार को मुख्यमंत्री सुखशिंदर शसंह सुकू्ख से मुलाकात की। उन्ोनें इस दौरान मुख्यमंत्री को िसु्तस्थिशत से 

अिगत करिाया तिा एनएचएआई अशिकारी से मारपीट के आरोपो ंसे इंकार शकया। उन्ोनें कहा शक प्रदेि 

में जानलेिा शनमााण काया को शकया जा रहा है, शजसमें घशटया शनमााण काया को अंजाम शदया जा रहा है। 

उन्ोनें कहा शक डंगो ंका शनमााण काया भी संतोषजनक तरीके से नही ंशकया जा रहा है, शजसमें ठेकेदारो ंके 

साि मजबूत नैके्सस चल रहा है। 

उले्लखनीय है शक एनएचएआई शििाद के दौरान मुख्यमंत्री शिमला से बाहर िे, शजस कारण मंत्री अशनरुद्ध 

शसंह ने मुख्यमंत्री से शमलकर अपना पक्ष रखा। अशनरुद्ध शसंह ने मुख्यमंत्री के साि श्रम एिं रोजगार शिभाग 

की बैठक में भी शहस्सा शलया। मुख्यमंत्री सुखशिंदर शसंह सुकू्ख आिश्यकता महसूस होने पर खुद उस के्षत्र 

का दौरा कर सकते हैं, जहां पर एन.एच.ए.आई. शनमााण काया से घरो ंको नुक्सान पहंचा है। हालांशक लोक 

शनमााण मंत्री शिक्रमाशदत्य शसंह ने इस के्षत्र का दौरा करके एनएचएआई से बेहतर तालमेल बनाकर आगे बढ़ने 

की बात कही है। 

अशिनाि राय खन्ना ने मानिाशिकार आयोग के अध्यक्ष को शलखा पत्र 

उिर, शहमाचल प्रदेि भाजपा के पूिा प्रभारी अशिनाि राय खन्ना ने एनएचएआई शििाद को लेकर राष्ट्र ीय 

मानिाशिकार आयोग के अध्यक्ष को पत्र शलखा है। उन्ोनें इस मामले का संज्ञान लेकर कानून के अनुसार 

कारािाई करने की मांग की है। उन्ोनें इस शििाद में लोक सेिक यानी मंत्री के स्खलाफ कारािाई नही ंशकए 

जाने पर आपशि जताई है। 

शिि शिभाग से बैठक कर सकते हैं सीएम 

मुख्यमंत्री सुखशिंदर शसंह सुकू्ख िुक्रिार को शिि शिभाग के अशिकाररयो ंके साि बैठक कर सकते हैं। इस 

दौरान िह मौजूदा शििीय हालात के बीच कमाचाररयो ंको डी.ए. देने के शिकल्प तलािे जाने पर चचाा कर 

सकते हैं। 
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First India 

NHRC puts J’jhunu under watch over civic lapses 

https://firstindia.co.in/news/india/nhrc-puts-jjhunu-under-watch-over-civic-lapses 

 03 Jul-2025 10:24 AM 

Written By:  Pradeep Gadhwal 

Jhunjhunu: During a meeting in Jhunjhunu, National Human Rights Commission (NHRC) 

Special Monitor Balakrishan Goel issued a strong warning to district officials, declaring 

that the district will now be under strict NHRC surveillance. He said complaints of 

potholes, water scarcity, damaged electric poles, or accident-prone areas will be treated 

as human rights violations and official negligence. 

Goel instructed that deficiencies be addressed within a week and ordered regular water 

testing and weekly reporting to the Collector. He also cautioned against NGOs misusing 

the human rights label, directing authorities to report any such organisations exerting 

undue pressure. 
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Outlook 

India’s Custodial Death Toll: Ajith Kumar’s Case Highlights Over 4,200 Fatalities 

from 2020 to 2022 

The Demise Of Ajith Kumar In Tamil Nadu Has Once Again Opened the Pandora’s Box 

on Custodial Deaths 

https://www.outlookindia.com/national/indias-custodial-death-toll-ajith-kumars-case-

highlights-over-4200-fatalities-from-2020-to-2022 

Saher Hiba Khan 

Updated on: 3 July 2025 4:55 pm 

A custodial death in Tamil Nadu’s Sivaganga District has sparked fresh questions about 

police accountability and the way custodial death cases are handled. Ajith Kumar, 27, 

worked as a security guard at the Madapuram Kaliamman Temple near Madurai, which 

is managed by the Hindu Religious & Charitable Endowments Department (HR&CE). On 

June 28, he was taken in for questioning by the Thirupuvanam Police based on a 

complaint of theft filed by a temple devotee. A video has gone viral, showing him being 

beaten with a lathi in a secluded spot by police personnel. 

The following day, Kumar was declared dead. His family alleges that he was tortured 

while in police custody, and the post-mortem report recorded 18 injuries to his body. 

Based on the findings and the video, five policemen were arrested, and six others were 

suspended. The case has been transferred to the Central Bureau of Investigation (CBI) 

and a judicial inquiry has also been ordered. 

Kumar’s death is not the first time such a case has come to light. Custodial deaths have 

been reported from several states, and in many instances, questions are raised about 

how suspects are treated during interrogation. Official data from the Ministry of Home 

Affairs, dated March 22, 2022, shows that a total of 4,247 custodial deaths were reported 

in India between April 2020 and February 2022. This includes 255 deaths in police 

custody and 3,992 in judicial custody. 

In the 2021-22 alone, 155 people died in police custody across the country―Tamil Nadu 

reported four deaths in police custody and 93 in judicial custody. The National Human 

Rights Commission (NHRC), which receives these reports, has the authority to 

recommend compensation and disciplinary action if any negligence or wrongdoing is 

found. 

In Kumar’s case, the police initially claimed that he had collapsed while being questioned, 

but the video and post-mortem report have raised doubts about the police’s version. 

A study released this year by the Common Cause Lokniti Programme, titled Status of 

Policing in India Report (SPIR) 2025: Police Torture and (Un)Accountability, has 

highlighted certain behaviour within the police force that may explain why these cases 
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keep happening. The report is based on a survey of 8,276 police personnel across 17 

states and Union territories. It found that many respondents felt the use of force was part 

of routine police work. 

Around 30 per cent of police personnel said that using third-degree methods is justified 

in serious cases. Nine per cent said it was acceptable even for petty offences. Some also 

said that slapping uncooperative witnesses or hitting family members of an accused was 

sometimes justified. The study found that officers, who regularly carry out interrogations, 

were more likely to justify such methods. 

The report also looked at how legal procedures are followed during arrests. Forty-one per 

cent of police personnel said that procedures are always followed, whereas 24 per cent 

said they are rarely or never followed. Just over half of the respondents said that it is 

always possible to produce an arrested person before a magistrate within 24 hours. 

These are basic legal requirements, but the report shows that their implementation is not 

uniform. 

According to the SPIR report, there are discrepancies in how custodial deaths are 

reported by official and independent sources. For instance, in 2020, the National Crime 

Records Bureau (NCRB) reported 76 custodial deaths; the NHRC reported 90, while the 

National Campaign Against Torture (NCAT), a civil society group, documented 111 

deaths. 

In Kumar’s case, the time between his detention and death was less than two days. 

According to the SPIR 2025, most police custody deaths take place in the first 24 hours 

of arrest. In 2022, 55 per cent of such deaths, reported by the NCRB, were of people not 

yet remanded to judicial custody. In Gujarat, between 2018 and 2022, 96 per cent of 

police custody deaths happened in the first 24 hours. 

The NHRC requires a judicial inquiry in every case of custodial death. But as per SPIR 

2025, in 2022, only 35 per cent of such cases led to inquiries. Between 2018 and 2022, 

legal cases were registered in just 10 per cent of police custody deaths. Among those, 

chargesheets were filed only in 12 per cent. Convictions remained at zero. 

Kumar’s case shares similarities with past incidents―a person is detained; there are 

allegations of torture; and, then a custodial death is reported. Sometimes there is video 

evidence, as in this case, which adds pressure for action. But without such 

documentation, many cases do not reach the same level of attention. Kumar’s death is 

being investigated because a video was recorded. In many other cases, without such 

evidence, the families struggle to prove what actually happened. 

Tamil Nadu has seen other custodial deaths in recent years. In 2020, the deaths of P. 

Jayaraj and J. Bennix in Sathankulam gained national attention. That case also involved 

allegations of custodial torture and was eventually transferred to the CBI. The trial in that 

case is ongoing. 
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In Kumar’s case, his family has said they want the investigation to be fair. They have also 

said that Kumar had no criminal background. At the moment, the outcome of the CBI 

probe is awaited. 

According to the NHRC records, compensation was recommended in 137 cases of 

custodial deaths in 2021-22. In Tamil Nadu, compensation was suggested in three cases, 

which amounted up to Rs 8 lakh. But when it comes to follow-up action beyond 

compensation, the numbers are lower. In 2021-22, only one case from Tamil Nadu saw 

a recommendation for disciplinary action. There were no prosecutions. Nationally, there 

were no convictions in custodial death cases during that period. 

While compensation may be offered and some officers may face suspension or arrest, 

the data shows that long-term accountability remains limited. 
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Hindu 

Six minor girls `trapped in horrific conditions’ rescued from orchestra groups in 

Bihar 

The rescued girls were trafficked from New Delhi, West Bengal, and Nepal. The operation 

was carried out based on intelligence provided by Narayani Seva Sansthan, and inputs 

from the National Human Rights Commission (NHRC) 

https://www.thehindu.com/news/national/bihar/six-minor-girls-trapped-in-horrific-

conditions-rescued-from-orchestra-groups-in-bihar/article69765128.ece 

Published - July 03, 2025 12:40 am IST - PATNA 

Amit Bhelari 

Acting on inputs from the National Human Rights Commission and intelligence provided 

by Narayani Seva Sansthan (NSS), the Saran police on Wednesday (July 2, 2025) raided 

multiple orchestra groups and rescued six minor girls from horrific conditions of sexual 

exploitation and abuse. 

Three of the rescued girls are from Bihar, and the remaining were trafficked from West 

Bengal, Delhi, and Nepal. The girls, the youngest of whom was found to be 15 years old, 

revealed that the orchestra operators not only subjected them to inhumane treatment but 

also forced them to dance to vulgar songs. If they refused, they were tortured and 

physically assaulted. 

Last week, the Patna High Court, while hearing a petition filed by Just Rights for Children 

(JRC), issued a notice to the Bihar Government demanding immediate regulation and 

monitoring of orchestra groups to prevent the trafficking, sexual abuse, and exploitation 

of minor girls. 

The raids were carried out on three groups: New Orchestra Group, Shiv Shakti Orchestra, 

and Muskan Orchestra and Musical Group. While the girls, aged between 15 and 17, 

were rescued, the orchestra owners escaped during the raids and are currently 

absconding. 

Police efforts to trace and arrest them are underway. The rescued minor girls were taken 

to the Ekma police station and later presented before the Child Welfare Committee. 

Orchestra hub 

Saran district is known as a hub of orchestra activity in Bihar. For years, minor girls have 

been lured from other states and even across international borders with false promises 

of opportunity and income. 

Once brought into these groups, the girls are trapped, exploited, and subjected to sexual 

abuse. They are made to wear revealing clothes and forced to perform obscene dances 

for male audiences. 
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For the past two years, Narayani Seva Sansthan, a partner of JRC, has been running a 

dedicated campaign against the exploitation of minor girls in orchestra groups. 

Rituraj, Secretary of Narayani Seva Sansthan, appreciated the active support and 

cooperation of the government and administration. He said that it is only with the 

administration’s help that the police are now able to take strict action against traffickers 

and orchestra owners who illegally employ and exploit minor girls. 

Luring vulnerable girls 

Rituraj added, “These orchestra groups have opened offices across various states, from 

where their agents lure girls from poor and vulnerable families — tempting them with 

promises of a glamorous future. Once trapped, these girls are forced to perform obscene 

dances in skimpy clothing, and many are pushed into prostitution.” 

In the official press statement, Saran police said, “On the instructions of Senior 

Superintendent of Police (SSP) Saran, Dr. Kumar Ashish, personnel from Ekma police 

station conducted an early morning raid today and freed 6 minor girls. 

In this regard, Ekma Police Station Case No. 256/25 has been registered, and further 

action is being taken. 

“Under the direction of SSP Saran, a total of 194 girls have been freed from immoral 

prostitution in Saran district, since May 2024, and 24 cases have been registered and 61 

accused arrested and sent to judicial custody. Raids are continuing to arrest the 

remaining accused,” police said in the statement. 
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Hindustan 

घोघा में बुजुर्ग महिला को प्रताह़ित करने में मानवाहिकार आयोर् ने एसएसपी से माांर्ी ररपोर्ग 

महिला ने डायन किने और दुर्व्यविार का आरोप लगाया भागलपुर, वरीय संवाददाता घोघा थाना 

https://www.livehindustan.com/bihar/bhagalpur/story-woman-alleges-harassment-by-

brother-in-law-s-son-in-bhagalpur-nhrc-takes-action-201751588584229.amp.html 

Fri, 4 Jul 2025, 05:53:AM Newswrap हिन्दुस्तान, भागलपुर 

भागलपुर, वरीय संवाददाता घोघा थाना के्षत्र में रिने वाली महिला ने अपने देवर के बेटे पर प्रताड़ना का 

आरोप लगाया। उनकी हिकायत पर राष्ट्र ीय मानवाहिकार आयोग ने संज्ञान हलया िै। आयोग ने मामले में 

भागलपुर एसएसपी से 10 हदन में ररपोटय स पंने को किा िै। महिला का आरोप िै हक आरोपी डायन किकर 

प्रताहड़त करते िैं। अश्लील भाषा का इसे्तमाल करते िैं। पीहड़ता का किना िै हक इसकी सूचना घोघा 

थानेदार को दी गई तो उन्ोनें आरोपी का पक्ष हलया और कारयवाई निी ंकी। पीहड़ता का यि भी आरोप िै 

हक आरोहपयो ंने उनके घर के हसंक और सीवरेज लाइन को क्षहतग्रस्त कर हदया हजससे खाना बनाने और 

अन्य जरूरी कायय में भी परेिानी िो रिी। 

हिकायतकताय ने आयोग से िस्तके्षप की मांग की थी। आयोग ने माना िै हक महिला के लगाए आरोप प्रथम 

दृष्ट्या मानवाहिकारो ंका उलं्लघन प्रतीत िोता िै। आयोग का किना िै हक एसएसपी अगर ररपोटय निी ंस पंेंगे 

तो आयोग लोक स्वास्थ्य अहिकार अहिहनयम 1993 की िारा 13 के तित बलपूवयक िक्ति का प्रयोग करने 

के हलए बाध्य िोना पडे़गा। 
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